
REG ISTER ED 

- 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Commercial Cemplex(BOA) 
Indiranagar 
Bangalore - 560 038 

Dated 1 9MA'1'196L 

IA I IN 	APPLICATION P405. 	263 to 281 • 4 t. 6, 21 to 26, 28 to 33 
39to 44. 59 to 63, 120, 121 to 132 
135 to 139,188 to 215, 218 to 239, 
240 to 251 253 to 262, 283 to 303, 
415 to 435o8(r) & 1078 to 1083/87LF) 

pplicaflt!. 	 Reseandents 

Sat A. Planjula & Ore 	 V/e 	The Aócountant General (A&E), Kernataka, 
Bangalore & 2 Ore 

To 

Dr M.S. Nagaraja 
Advocate 
35 (Above Hotel Swagath) 
18t Main, Gandhinagar 
Bangalore - 560 009 

The Accountant General 
(Accounts & Entitlements) 
Kernatake 
Bangalore - 560 001 

3, The Comptroller & Auditor General 
of India 
No. 10, Bahadur Shah Zafar Marg 
New Delhi - 110 002 

4, The Secretary 
Miniatry of Finance 
Department of Expenditure 
New Delhi - 110 001 

Shri M.S. Padmarejeish 
Central Govt, Stng Counsel 
High Court Building 
Bangalore - 560 001 

Shri N. Vasudeva Rao 
Central Govt. Stng Counsel 
High Court Building 
Bangälora - 560 001 

4 

Subject * SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER passed by this Tribunal 

in the above said applications on 4-5-88. 

SElii1N>ofFICER 
iIDICIAL) 

Encl * As above 



In the Central Administrative 
Tribunal Bangalare Bench, 

Bangalore 

Applicant 

Smt A. lianjule & Ore 

Advocate for Applicant 

Or PLS. Nagaraje 

ORDER SHEET 
263 to 281, 4 	21 to 26 9  28 t 33, 39 to 44 9  

Application N0L..................... 
59 to 63, 120 1  121 to 132, 135 to 139 9  188 to 215, 	Respondent 
218 to 239, 240 to 251, 253 to 262, 283 to 303 9  

415 to 435/88(r) & 1078 to 1083/87(F) 

V/i 	The AG (A&E), Karnataka, B'lora & 2 Ore 
Advocate for Respondent 

M.S. Padmarajaiah 

Date 	 Office Notes 	
- 	 1 	

Orders of Tribunal 

11 

4 
 -VRAT/V 

Cr 

10 y" /1 

TRUE copy 

LHARKR 

Applicants by Dr.PLS.Nagarai 

SECTI and respondts by Shri .9.Padmarajaiah. 

ATATIVETmBNAL 	 Shri Padmarajaiah requests 
ADWTIOAL BENCH for extsion of time by three months to 

BANGALORE 	 comply with our orders. Dr.Nac8rai 1as 
[no objection. Request granted. 

sck 
P ENB ER) 

4.5.88 	 4,5.88 



I 

OEGISTERED 

, 	
CENTRAL ADINISTRAT1VE TRIBUNAL 

-I 	 BANGALORE SENCH 

Commercial CompleX(B) 
Thdiranagar 
Bangalore - 560 038 

Dated : 

APPLICATION 	
283 to 303 	 /88(r) 

tJ.P. NO. 

Applicant 

Smt S.V. Saraéamma cc 

To 

Smt S.V. Sarasamma 

Kwn V. Rani 

Smt S. Rajsswari Gupta 

Smt C. Prema 

Kum N. Savithri 

Smt K. Nirmala 

Suit R.V. Jayamani 

Shri Habibur Rahrnan'Khan 

Suit'M.C. Lalitha Sarathy 

Shri C. Nagaraja 

Shri Mohamed Khamruddin 

Smt K. Manjula Nagaraj 

Smt M. Rama 

Shri Syed Yusuff 

Smt C. (Jbagara Mary 

Shri S. Shankar (2) 	 24. The Comptroller & Auditor Caner 
of India 

Shri A. Sreeniva8an 	 No. 109  Bahàdur Shah Zafar Marl 
New Delhi - 110 002 	

/ 
Shri S. N. Nagaraja 	 25. The Secretary 

Ministry of Finance 	/ 

Department of Expenditure / 
r
ip  Subject : SEN DI NC COPIES OF OR DE 

New-Delhi - 110 001 	/ 	I 
_______ R PASSED BY THE BENCH 

 
Please find enclosed herewith the COPY of 

passed by this Tribunal in the, above said application on 	292...88 

26. Shri M. Vesudeva Rao 
Central Govt, Stng Counsel 
High Court Building 	. 	 SEC 
Bangalore - 560 001 	. 

Encl z. As above 	 . 	 (JuoIcIA 

I s  

2., 

3. 

4, 

S. 

 

 

S. 

 

 

 
 

 

 

is. 

16. 

17, 

is, 

Respondent 

V/s 	The AG (A&E),KBtfl8takB, Bangalore & 2 Ore 

19, Shri Syed Saeed Ahmad 

Smt C. 3ayalakshmi 

Shri K. Venugopal Guptha 

(Si Nos. I to 21 - 

Senior Accountants 
Office of the Accountant General 
Karnataka 
(Accounts & Entitlements) 
Bangalore - 560 001 )) 

Or M.S. Nagaraja 
Advocate 
35 (Above Hotel Swagath) 
let Main, Gandhinagar 
Bangalore - 560 009 

The Accountant General, Karnataka 
(Accounts & Entitlements) 

- 	Bangalore - 560 001 



BEFOFE THE CENTRAL ADINISTRATIUE TRIBUNAL 
BANGALORE - 

DATED THIS THE 29th DAY OF FEBRUARY,1988 

Present g Hon'ble Sri P.Srinivasan 
	 Member (A) 

I4on'ble Sri Ch.Ramakrishna Rao 
	 Member (j) 

Dr.M.S.Magaraja 

pplication Nos.283 to 3031Ba(Jj 

1.Srnt.S.V.Sarasamma, 

2. Km. V.Rani, 

3.Smt.S,Rajeshwari Gupta, 

4 .Smt .0 .Prerna, 

5.Km.N .Savithri, 

6.Smt. K.Nirmala 

7.Smt.R .J.Jayamani, 

B.Habibur Rahman Khan, 

9.11.C.Lalitha Sarathy, 

10.0 .Nagaraja, 

11 .rlohamed Khamruddin, 

12.Smt.K.Manujula Na9araj, 

13.Smt .N.Rama, 

14.Syed YusufT, 

15.Smt.C,Ubagare Nary, 

16.5 .Shankar(2) 

17.A .Sreenivasan, 

18.5 .N .Nagaraje, 

19.Syed Saeed Ahmed, 

20.Smt.G .Jayalakshmi, 

K.Venugopal Guptha, 

pplicants 1 to 21 are wo 
Senior Accountants, in 

ffice of the Accountant 
3' arnataka, Bangalore - 1. 

2 
vs. 

The Accountant General, 
(Accounts & Entitlements) 
Karnataka, Bangelore - 1. 

2. The Comptroller and Audit 
of India, No.101  Bahadur 
mar98, New D1hi - 2. 



3. The Government of India, 
by its Secretary, 
Ministry of Finance, 
(Department of Expenditure) 
New Delhi - Is 	 ... 

-2- 

I  Respondents 

( Sri f1.Vasudeva Rao 	•.. 	Advocate ) 

These applications have come up before the court today. 

Hon'bla Sri P.Srinivasan, Member (A) made the fol1wing : 

ORDER 

These applications have come up for admission before us 

today. Dr.ILS.NBgaraja appeared for the applicants1. 

2. 	 We admit these applications as similarapplications 

filed earlier have not only been admitted but have a, lso been decided 

by this Tribunal. 

3, 	 Sri M.Vasudeva Rao learned Additional Standing Counsel 

for Central Government akeBnoti. forthe respondnts. While 

admitting that the claim of the applicants in these, applications 

is the same as that in A..NO.1327 to 1332/86(F) M.NAJUNDA SWAY 

AND OTHERS v. ACCOUiTANT GEWERAL, KARNATAKA, decided'  by this Tri-

bunal on 7/8.7.1997 Sri Vasudeva Rao prays that hemay be allowed 

time to file reply to these applications. It is adfflitted by both 

sides that the order of this Tribunal in Nanjunda Swamy's case has 

not been apealed against by the Respondents thereth and has, there- 

1VE1 	fore, become final. In view of the admitted position that the facts 
çf• - 

volved and the issue to be decided are the same here as in Nanjunda 

c( 	'• 	 I 
S my's c8se we see no point in acceding to Sri Vasudeva 

d 	, 	) 
) 	equest for time to file reply of the respondents tot these applications 

'- 
therefore proceed to hear both parties to these applications on 

the merits of the applications. 

4. 	 We have heard both counsel on the meritsof these appli- 

cations. As stated above, it is common ground betwen the conten- 

i cL_---- 



—.3— 

ding parties that the facts and the issue for determination in 

these cases are identical with those in Nanjunda Swamy's case as 

also in the case of Smt,S.C.Bhareti and others v. Accountant 

General, Karnataka, in A.No.1078/87to 1083/87. Therefore, in 

view of the decision rendered by this Tribunal in Nanjunda Swamy's 

case on 7/8.7.1987 and followed in Smt.S.G.Bharathy's case with 

which we respectfully agree, we pass the following orders. 

(1) We declare that the applicants are entitled for 
the revised pay scales extended by the Government 
of India in its order No.F.5(32)—E.III/86.-Pt.II 
dated 12.6,1987 from 1.1.1986. 

(ii) We direct the Respondents to fix the pay scales 
of the applicants in the revised pay scales in 
terms of order made by the Government of India 
on 12.6.1987 from 1,1.1986 and extend all such 
consequential monetary benefits flowing from 
the same to them from that date with all such 
expedition as is possible in the circumstances 
of the case and in any event on or before 
30 • 4 • 1988. 

5. 	 Applications are allowed. But in the circumstances of 

these cases, we direct the parties to bear their own costs. 

.(VkAT/Ve  - - 
(!/ 	

s\ - 
MEMBER (A)\ 1 	 EM6ER () 	-' 

N' 

$ECT%ON-OF 

S?13 
CN1RAL AQMINIST4J I

ADDITIONAL 

R3- 

BIN6AL0RE 



CENTRAL ADMINISTRATIVE 
/ 	 BANGALORE BENCH I 

TRIBWAL 

Commercial Complex (BOA) 
md iranagar 
Bangalore - 560 038 

CONTEMPT 	 . 	

Dated 

: 19 J A N 1989 
PETITION (CIVIL) APPLICATION N0 	327 to 409, 410 to 416 0  417 to 129 & 434 to 442/88 
IN APPLICATION NcB. 218 to 239 9  263 to 281,283 to303, 415 to 4. 1  625 to 631 9  632 to 6379  

W.P. NO. 647 to 653769to771& 866 to 871 	/88(r) 

Appiieant(sJ 

Shri P. Chander flohan & 111 Ors 

To 

1. Shri I.M. Shari?? 
Advocate 
35 (Above Hotel Swagath) 
1St Main, Gandhinagar 
Bangalore - 560 009 

2, Shri R.S.A. Rao 
Accountant General 
(Accounts & Entitlements) 
Kaxnataka 
Bangalore - 560 001  

Respondent(s) 

V/s The Accountant General (A&E), Karnataka, 
Bangalore & 2 Ore 

Shri S. Venkètaramàn 
Secretary 
Ministry of Finance 
0epertnnt of Expenditure 
New.  Delhi - 110 001 

Shri M.S. Pedmarajaiah 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

3, Shri. T.N. Chaturvedi 
Comptroller & Auditor General of India 
No, 10, Bahadur Shah Zefar Marg 
New Delhi - 110 002 

Subject : • SENDING COPIES OF ORDER PASSDBY THE BENCH 

Please find enclosed herewith the copy of 
C.P.(Civil) 

passed by this Tribunal in the above saidLalication pp s).on 	18-1-89 

•. 	

0 • ' 

 

PPLAEGISTRAR 

Encl 	As above • 	 • 	 • (JuomcirL) 
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.P(Civi1) Nos. 327 to 409, 410 to 416, 417 to 429 & 434 to 442/88 

P. Chandlr Mohan & 111 Ore 	 j/e 	The AG (A&E), Karnataka, Bangalore & 2 Ore 

I.M. Shariff 	 M.S. Padmarajeiah 

DaW 	-- 	Office Notes 	 Orders of Tribunal 

18.1. 198S 

a  

XSPV C/LHARM 

C.P. 410 to 416/88(r) 

Petitioneby Shri I.M.Shariff. 

Respondents by Shri M.S,Padmarajeiah. 

In these petitions made under 

Section 17 of the Administrative 

Tribunals Act, 1985 and the Contempt 

of Courts Act, 1971, the petitioners 

have moved this Tribunal to initiate 

Contempt of Court proceedings against 

the respondents for non—implementation 

of the orders made in their favour 

by this Tribunal.. 

Shri Padmarajaiah, learned 

Senior Central Government Standing 

Counsel appearing for the respondents 

brought to our notice that the 

Hon'ble Supreme Court had stayed the 

operation of the orders made in favour 

of the petitioners and, therefore, 

submitted that these Contempt of 

Court proceedings are liable to be 

dropped. We find this submission 

of Shri Padmarajaiah is correct. On 

this, these contempt proceedings are 

liable to be dropped. We, therefore, 

drop the contempt proceedings. But 

the circumstances of the cases we 

rect the parties to beer their own 

costs. 

C.P. No,327 to 409, 
417. to 429 and 
44 to 442J88Q) 

Petitioneis by Shri I.A.Shariff. 

Respondents by Shri M.S. Padmarajaiah. 

2. 	In these petitions made under 

Section 17 of the Administrative Tribunals 

Act, 1985, and Contempt of Courts Act, 

1971, the petitioners have moved this 



In the Centr,1 Administratiye 
Tribun1 Bangalore Bench, 

Baiigalore 	 '. 
C.P.(ivil) NoB. 327 to 409 9  410 to 416, 417 to 429 & 434 to 442/83 

P. Chander M,han & 111 Ors 	 V/s 	The AC (A&E), Karnat ka, Bangalore &.2 Ore 

Order Sheet (contd) 
t.m, Shari?? 	 N.S. admarajaiah 

ate 	I 
	

Office Notes 
	

Orders jof Tribunal 

Tribunal to initiate contempt proceedings 

against the respon1ents for non—implemeri—

tation of the ordes made in their favour 

by this Tribunal. 

, 	Shri Padmarejiah, learned Senior 

Central Government Standing Counsel, 

appearing for the respondents placed 

before us, orders 'ade by the authority 

in favour of the p ,titioners pursuant to 

the orders of this Tribunal subject to 

the terms and coric tions specified therein. 

We are of the view that the aforesaid 

orders of the autl ority which would 

euentuálly result in payment to the 

petitioners imples entthe orders 

made in their favour by this Tribunal. 

In these circumst ncee we consider it 

proper to drop th se contempt proceedings 

gainst the respoi dents. We, therefore, 

these contempt proceedings against 

respondents. But in the circumstances 

oH the caseE we di?rect the parties to bear 

sir own costs. 
-.- 	 .- 

(K.5.PUTTASWAMV ' 	(L.H.i.PEô)TV 
VICE CHMRPAN 	1EMBEP (R) 

18.1.1989 	 18.1.1989 

2,9 
t fl 	t4rAR (JflU çi 

CNTRALADMlNlS1PTVE TR(8UN4&t 

aANGLOFtE 


